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FINAL ORDER NO 72166 / 2018 

 

Per: Archana Wadhwa 

 

 On matter being called neither anybody appeared nor is 

there any adjournment request in spite of notice of hearing 

having been given well in advance. We also note that there is 

a delay of 292 days in filing the present appeal and the said 

COD had come up on record on earlier number of dates but 

the appellant was unrepresented on all the occasions. As 

such we are of the view that the appellant is not interested in 
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pursuing COD Application, which is rejected for non-

prosecution. Inasmuch as COD has not been allowed, the 

appeal itself is liable to rejected as barred by limitation. We 

order accordingly.  

2. COD as also appeal gets disposed of in above manner. 

(Dictated and pronounced in Court) 

 

 Sd/- Sd/- 

  Anil G. Shakkarwar) 

 Member (Technical) 

  (Archana Wadhwa) 

 Member (Judicial) 
  
Ankit 
 

 


